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IN THE GENZRAL AMINISTRATIVE EZRISUNAL
PRINCIP.L BIHCH

O ecie NQ- 2959/92
New Delhi dated the 17th Feb., 1994,
Hen'ble Mr. NJ.V.Krishngn, Vice Chaimm(n)
Hen'ble Mr. B.S. Hegde, Memberd(J)
Shri Hari Ram Mal ik
NQ .&76, EO.{O.:{“\J oLineS,
New 'J:.‘lhl
o mPl ic at /
By -~Svocate 3h.B.3. Saini )
Ve LsusS
4

1. Gommissicner of Police,
Pglice He gdguzrters, P Estate,
M5S0 Building, Nzw Delhi.

2. Dy Commissisner of.Police, F.l.3L . Lines,
Ne\'? Delhio

3. 5hri GG. Kapoor, Ingpect.r—Police
Inmigration IGI Airport, New klhi
4. Shri Zile Singh,
asstt Commissicner of Police,
J‘\oFoRoRdCo Ne\,ﬁj «)elhi.

«» Regpondents

(By ~dwcate MS Maninder Kaur )

QRIER(QRAL)
(Hon'ble Mr. N.V. Krishnan, Vice Chairman{(A)

When this matter came Uup today for
admission, ﬁd.counsel for the respon ents p roduced
for our perusel an crder dated 8.7.93 passed by
the Pputy Commisiznler of bolice, Special Cell,
2lhi exonerat;\}the eplicant “rom the dep artmen tal
enguiry conducted agair;st him «1d he hgs dropped the
Do o proceed ings - He has also dirscted thit the

Sussension perisd from 5.3.92 to 1.6.92 wwuld be

trected us spent con duty for all purposes. In the
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circumstances, respondents submits thot this 5o
has become infructous. Ld.counsel for the appl T ant’

also holdpthe same view.

In the circumstances, we find that this
Cens has become infructous éccordingly it is dismissed

on the ground.
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(8 oso Hegde) (N oVoKriShnan)
Member(J) Vice Chazimman(a)
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